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For Respondent (s) Ms.Kirti Renu M shra, Adv.
(Mentioned by)

UPON bei ng nentioned the Court nade the foll ow ng
ORDER

Learned counsel appearing for the State of Oissa has brought to
our notice a typographical error which has crept in at para 5 of the order
dated 30.10.2012. In the said paragraph, we have stated that t he
respondents shall prerpare a nerit ranking list of 45 in-service candidates
of 2012 and after alloting them seats of in-service candidates of the year
2011, the left over seats to be acconmpdated by the in-service candidates
of the year 2011. There is a typographical error. Therefore, the sentence
requires to be read as "after alloting seats of in-service candidates of

the year 2012". Appropriate correction nay be nade.

Further, we had directed that the State GCovernment wll do the
af oresai d exercise within 15 days from the date of the order. Now, a
request is nmade that they should be granted some nore tine. In our

opinion, if two nore weeks are granted, it will not cause any prejudice to
any of the parties to the lis. Therefore, the said request is granted.

The order dated 30.10.2012 is nodified to the aforesai d extent.

( NAVEEN KUVAR) (VI NOD KULVI )
COURT MASTER COURT MASTER

Note: No appearance slip was given in the Court.



